AGT No. XXXIV oF 1939.
[PassEp BY THE INDIAN LiEGISLATURE.]

(Received the assemt of the Governor General on the 28th
. September, 1939.)

An Act to amend certain enactments and to repeal certain
other enactments.

: \/V HEREAS it is expedient that certain amendments
should be made in the enactments specified in the
First Schedule ; v
AND WHEREAS it is also expedient that the enactments
specified in the Second Schedule, which are spent or have
otherwise become unnecessary, or have ceased to be in force
otherwise than by expressed specific repeal, should be ex-
pressly and specifically repealed ;
" It is hereby enacted as-follows :—

1. This Act may be called the Repealing and Amending Snort titte.
Act, 1939.

2. The enactments specified in the First Schedule are Amendment

tments.
in the fourth column thereof, mebmen

3. The enactments specified in the Second Schedule are Repeslof oer
hereby repealed to the extent mentioned in the fourth column ¥ >
thereof.

/

4, The repeal by this Act of any enactment shall not savings

affect any Act or Regulation in which such enactment has
been applied, incorporated or referred to ; and this Act shall
not affect the validity, invalidity, effect or consequences of
anything already done or suffered or any right, title, obliga-
tion or liability already acquired, accrued or incurred, or any
remedy or proceeding in respect thereof, or any release or
discharge of or from any debt, penalty, obligation, liability,
claim or demand or any indemnity already granted, or the
proof of any past act or thing ; nor shall this Act affect any
principle or rule of law, or established jurisdiction, form or
course of pleading, practice or procedure, or existing usage,
custom, privilege, restriction, exemption, office or appoint-
ment, notwithstanding that the same respectively may have o
been in any manner affirmed, recognised or derived by, in or
from any enactment hereby repealed ; ‘

nor shall the repeal by this Act of any enactment revive
or restore any jurisdiction, office; custom, liability, right,
title, privilege, restriction, exemption, usage, practice, pro-
cedure or other matter or thing not now existing or in force.

THE FIRST SCHEDULE.
[ Price: Anmna 1 or 14d. ]

hereby amended to the extent and in the manner mentioned Shoores ™




Repealing and Amending.

THE FIRST SCHEDULE.

AMENDMENTS.

(See rection 2.)

Short title.

Awmendments, ,

Act of the Governor of Bombay in Council.

The Bombay FPort
Trust Act, 1879,

In the second paragraph of section 39, for the -
words ‘‘ the said purposes” the words “ thp
general purposes of this Act * shall be substituted,

Acts of the Governor General in Council.

The Punjab Univer-
sity Act, 1882.

" The Indian Railways
Act, 1890.

The Victoria Memo-
rial Act, 1903.

The Indian Foreign
Marriage Act, 1903.

In sub-section () of section 2, for the words *“ Cen.
tral Government for the time being > the words
“ Governor General ” shall be substituted.

In Chapter V,—

y(i) for the heading *“ Ramway CoMMISSIONS AND
Trarrrc FaoiLiries » the following heading
shall be substituted, namely :—

“ Trarric FaciLrmies ”

(#4) the sub-headings * Railway Commissions »’
and “ Traffic Facilities " shall .be . omit-
ted ; '

t
(#%%) in section 98, for the words ““in those pro-
visions ”’ the words “in the foregoing
provisions of this Chapter ”’ shall be substi-
tuted.

In clause (¢) of sub-section (I) of section 2, for the

words ¢ the Secretary to the Government. of
India in the Foreign Department ' the words
* the Political Secretary ” shall be substituted. -

In sub-section (2) of section 1, the words  the
Shan Statea ** shall be omitted.




Repealing and Amending. 3

Short title.

Amendments.

mendments. |

4

Jouncil.

ragraph of section 39, for the
id purposes ” the words “ tho
of this Act "’ shall be substituted,

1908

Youncil.

L3
fsection 2, for the words * Cen.
; for the time being ” the words
sral »* shall be substituted.

1911

1013

ng “ Ratnway COMMISSIONS AND
orwrties ” the fallowing heading
bstituted, namely :—

OILITIES ” ;

dings * Railway | Commissions
ffic Facilities” ghall -be . omit-

1920
3, for the words ‘{ in those pro-
she words “in the foregoing
»f this Chapter > shall be substi.

1922

.section (1) of sectipn 2, for the
sretary to the Goyernment of
weign Department % the. words
wcretary ' shall be substituted.

1923

of section 1, the words “ the
il be omitted.

IX

VII

XI

| XIV

VIIL

Acts of the Governor

The Indian Univer-
sities Aot, 1804.

The Indian Limita-
tion Act, 1908.

The Indian Patents
and Designs Act,
1911.

The Indian ‘Compa-
nies Aot, 1913.

The Provincial In-
solvency Act, 1920.

The Indian Income-
tax Act, 1922,

The Indian Cotton .
Cess Aoct, 1923.

Acts of

General in Council—contd.

In sub-section (I) of section 6, for the words
““ Universities of Calcutta and’ the words
¢ University of Calcutta ™ shall be substituted.

In sub-section (I) of section 8, for the words
*“and by notification ” the words ““ by notifi-
cation > shall be substituted.

In the
the heading * The University of the Punjab >, for
the words “ Chief Judge” the words ‘‘ Chief
Justice  shall be substituted.

In article 7 of the First Schedule, the words and
figure “not provided for by this Schedule,
article 4 > shall be omitted.

In sub-section (12) of section 21A, the words * the
Secretary of State for India in Couneil or”,
in both places where they occur, shall be omit-
ted.

In sub-section (6) of section 83, for the words “ a
further fine to twenty-five rupees * the words * a
further fine not exceeding twenty-five rupees ™
shall be substituted. :

In proviso (3) of section 107, for the words ‘* such
Central Government " the words ‘ the Central
Government ” shall be substituted.

In sub-section () of section 207, the word “° to
between the words * sent out ”” and *“ make a
declaration ** shall be omitted.

I

In soction 20, for the words ‘‘ this sub-section *’ the
words *“ this section *’ shall be substituted.

the Indian Legislature.

In sub-section (I) of section 17, for the word and
figures ¢‘section 17’ the word and figures
¢ goction 27 shall be substituted. 2

In clause (f@) of section 4, for the words * Expert
Adviser to the Imperial Council of Agricultural
Research ” the words “ Agricultural Commis-

sioner with the Government of India *’ shall be

substituted.

1924,

First Schedule, in the first entry under ~

.




Repealing and Amending.

Short title.

Amendments.

Acts of the

The Cantonments
Act, 1924,

The Trade Disputes
Act, 1929.

Aects of the

The Indian Tea Con-
trol Act, 1938.

The Indian Income-
tax (Amendment)
Act, 1939.

Indian Legislature.~—contd.

In Chapter III, for the heading ‘‘ Boarps Aﬁn
CanroNMENT BoarDs  the following heading
shall be substituted, namely :—

¢ CANTONMENT BOARDS ",

In clause (a) of sub-section (3) of section 119, and in
sub-section (I) of section 233, for the words * that
Authority * the word *“ it ** shall be substituted.

In sub-section (2) of section 131, for the words
“ that Authority  the words “ that Board >
shall be substituted.

In the second column of Schedule V, opposite the
entry relating to seotion 126, after the words
*“ Board’s notice to” the word * remove, *’
shall be inserted.

In sub-section (I) of section 18A,—

(¢) for the word * them * the word “it”, for
the word  their ”’, whereit first occurs,
the word ““its *, and where it occurs for
the second time, the word * the ** shall be
substituted ; and

(#4) for the words “ or by a railway company
: the words “or by the Federal Railway:
Authority or a railway company operating

a Federal Railway ** shall be substituted.

Central Legislature.

In sub section (£) of section 27, for the words,
brackets and figure ““ upto a total area in each -
province as may be determined under sub-clause -
(3)” the words, brackets and figure ** upto such
total area in each province as may be notified '
under sub-section (3) ” shall be substituted.

In sub-clause ($v) of clause (@) of section 86, for the
words ‘ after the words ““ made by an Income-
tax officer”’ the words, figures and brackets
* after the word and figure “ section 46 * inserted
by sub-clause (i) of this clause’ shall be sub-
stituted.

THE SECOND SCHEDULE




Repealing and Amending.

THE SECOND SCHEDULE.
RepPEALS.

[ments. L

(See section 3.)

d | ,

i

Short title. Extent of repeal.

e heading ]éouws AND, .
3" the following heading’
amely :— !

ARDS 7, ;

Act of the Governor General in Council.

n (3) of section 119, and in
m 233, for the words ‘‘ that
it > shall be|substituted,

; i i le.
\' The Indian Coasting | The who |
1850 Trade Act, 1850. ’

Aects of the Indian Legislature

setion 131, for the words
he words “ that Board ¥

. . . 9.
« 2 v The Indian Emigra- | Section 3
192 B tion Act, 1922, .

f Sohedule V, opposite the

oo 2, after, the words 1923 [ V. ° The Indian Boilers | The second proviso to section 6.
the word [ remove, o Act, 1923. ‘
1924 | IV The Central Board of | Seetion 4 and the Schedule.

Revenue Act, 1924,

ion 18A,—

1929 | XXI - | The Transfer of Pro- | The Schedule.
perty (Amendment)
Supplementary Act,
1929.

em > the word it ", for
r”, whereit first ocours, .
>, and where it ocours for
the word “ the ** shall be

1933 | XIII The Safeguarding of | The whele.
Industries Aot,
1933.

: by a railway ompany -
y the Feders] Railway:
ilway company operating
y ** shall be suTstituted.

ermined under gub-clause
ts and figure ‘ upto such
Ance as may bé notified -
shall be substituted. .

ction 27, for ewofds, ‘
1pto a total aréa in each

e {a) of gection 36, for the
1*“ made by an Income-
1s, figures and Brackets
re ““ section 46 ** inserted
is clause’ shall be sub-

s
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